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KAMAL TIWARI 

UNION OF I NDIA & ORS. 

2. 

BEFORE THE HON' BLE NATIONALL GREEN TRIBUNAL, 
CRNTRAMARLTAPIA 

PARANISE REPLY 

3. 

ZONAL 

2. 

2 

IN THE MATTER OF 

ORIGINAL APPLICATION NO. 97/2022 

3. 

BENCH, BHOPAL (MP) 

I/VERSUS// 

It is most humbly submitted on behalf of the Rajasthan 

State Pollution Control Board as under : 

BOARD 

1. That, the matter 

REPLY ON BEHALF OF RAJASTHAN STATTE POIIUTION CONTROL 

1 That, the matter Contained in para does not 

pertains to be replied from RSPCB hence, no reply 

required. 

FACTS IN BRIEF WITH GROUNDS : 

That, the matter contained in para 

That, the matter contaìned in para 2 does not 

pertains to be replied from RSPCB hence, no reply 

required. 

DAKY 

. APPLI CANT 

RESPONDENT 

does not 

pertains to be Ieplied fron RSPCB hence, ma reply 

reguired. 

APUR CTY (RAJ) 
Ror No. 1942 

That, the matter contained in para 

pertains to RSPCB hence, no reply required. 

Contained in para 1 does not 

pertains to RSPCB hence, no reply required. 

ATTESTED 
PUBLIC 

NO A.) 

pertains to RSPCB hence,. no reply required. 

does not 

That, the matter contained ln para 3 does not 

6 APR 209 
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b. 

7. 

That, t he 

9. 

That, the 

petains to RSPCR hence, no reply required. 

That, the matter 

That, the matter 

pertains Lo RSPCB hence, no reply required. 

3 

CODLoined 

pertains to RSPCB hence, no reply required. 

in para 4 does not 

hat, the 

COntained in para 

contained in para 

13. That, the natter 

pertains to RSPCB hence, no reply required. 

8. That, the matter contained in para 8 does not 

contained in para 

14. That, the matter 

pertains to RSPCB hence, no reply required. 

That, the matter contained in para 9 does not 

pertains to RSPCB hence, no reply required. 

matter contained in 

15. That, the matter 

10. That, the matter contained in para 10 does not 

pertains to RSPCB hence, no reply required. 

2That, the matter contained in para 11 does not 

pertains to RSPCB hence, no reply required. 

16. That, the matter 

does not 

does not 

does not 

pertains to RSPCB hence, no reply required. 

pertains to RSPCB hence, no reply required. 

12 does 

Contained in para 13 does not 

pertains to RSPCB hence, no reply required. 

contained in para 14 does not 

pertains to RSPCB hence, no reply required. 

Contained in para 15 does not 

ATTES7ED 
NOTARY PUBLIC 

!AIPUR (RAJ.) 

Contained in pàra 16 does not 

pertains to RSPCB hence, no reply required. 

not 

rie ADR 003 

para 
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BEFORE THE HON' BLE NATI ONAL GREEN TRIBUNAL, CENTRAL 
BENCH, BHOPAL (MP) 

KAMAL TIWARI 

ZONAL 

I 

IN THE MATTER OF 

ORIGINAL APPLICATION NO. 97/2022 

UNION OF INDIA & ORS. 

//VERSUS// 

AFFIDAVIT 

Sharma Vijay Sharma, S/o Late Shri Krishna Kumar 
,Aged about 50 years, Regional Officer, Rajasthan State 
Pollution Control Board, Jaipur (North), Rajasthan, do 
hereby solemnly affirm on oath as under: 

been 

1. That I am the Regional 0fficer for Rajasthan State 

Pollution Control Board, Jaipur (North) and fully 

with the Conversant facts case of the and hence 

Competent to swear on this Affidavit. 

That the COntents of to 

VERIEICATION 

¯nd the same are true and correct to the best of my 
:3\ knowledge and belief and no material fact has been 

CAncealed or supressed. 

. APPLICANT 

Signed and verified on this 

Jaipur (Rajasthan) 

..RESPONDENT 

I, the above named Deponent do hereby verify that the 

Contents of the Affidavit are true and correct to 

best of my knowledge and belief and no material 

has been concealed. 

ATTE^TED 
NOTAXY PUBLIC 
JAIPUR (RAJ.) 

-6 APR 2023 

DEPONENT 

6h Day of April , 2023 at 

the 

fact 

DEPONENT 

the Reply the Original 

Applications has drafted on my instructions 
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(asc 

S 

Shr 

O.AAlo,7/22 
Kamae Tie 

ARVIND 

6. 

ANOW ALL MENby these pes ai vend1. g e 

VAKALATNAMiotE n 

VERSUS 

Accepted 

Sor 

SINDI 

my/our true and lawful attorneys. kor melus in my/our name, and on my.our behait tc appear plead and actn 
the sad case, and more parhc z tt otaw, nã ie. p st , i KiAw an end. epresent and verity pettion 
piawis or zuten staternents an to rae çresat ap.aic.s 3 pel.i nsin the court, to present, wnthdras 
atreceve docUments and any money Irom the Court or from the oppos ile party either in executon of the 

decree or otherwise, and on receipl cf payment thereof to sign and delver kor me' us proper recepts and 
dscharges tor the same, to compsomse or to reter the case to arb:traton, to seek execution of the decree or 
any orders in the case, to draw, make present withdraw amend and represent ay memorandum cl appeal or 

COSS Objecthns any appe a riSirNg tr sek "erev s ni yJucgemert, decree or order n the 
case. o ane CondNI andoasuei: Tla? .SE ni rervews, and te do al other law 

acts ard thngs as etectua y as lwe ccS io ihe same whtier beng ersonay oresent er othewise. 
Ayiour s2ik counsel isare also herety authcrsed and emDOMered o instruct, engage or appoint arsy other 

!/e hereby agree ha ! patg he sart ñ se ea cn2ss urpaid belore the hrst hearnc of 

the case cri! any hearing of the case be thyed cn toyr r at ary cher olace exCeot the usual court premises 

then my / our said counsel will col be bound to appear belore tha court. The cOunse>s fee now sened and 

aNeed to is in resoect of this Court and for the beicnr ngs only. Any fresh action hereafter taken wil 

erutie the counsel:o trush lees. /We als ages thet l the cse be snissed in delaut or ifit be proceedad 

exparte nder ayCNCUmstanxes h2iscerer hes2cst tolnos be held resposle for the same and 

al whatsnee myour sard co:s s12 C 0CIr y 

d confrrr. Ay cOsts aer jod n ho case Ay ime tn 

tho ahgerasa dr hereby make cons!tuie anC appon 

taso 
the çaSe 

'NITNECSNHEPENee haw hantosA ity '3. (s}at 

200 

tp E BAK ASSOCATION JAIFLA 
ADVOCATES 

WELEARE FUND 

C*Se B do hereby agree toaty 

shal orm part of the counse's camn 

aidieivered io the said cqunse ($) 

024329 -

Counsel or counsels to aopear, plead ard act with cr 'cr eriemr histher absence or otherw:se as myjour 
sad counse! mav think proper to do so. al acts of such counsel counsels sha# be egualy and sumilar 

bndng on me'us asifdone bernyio said conSel ard ast dore bymelus cersonay. 

3ndsha De çavable otrtem naddtion 'o hshei tA 
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